T |, S1.ue.- 33004/99 REGD. No. D. L.-33004/99

JIITd <ISiv4d
Che Gazette of India

1.3, -3).TA.-31.-29092023-249065
CG-DL -E-29092023-249065

ETITIOT
EXTRAORDINARY
AT | |—E7e 3—=7-97% (i)
PART I1—Section 3—Sub-section (i)

TR & THTIAT
PUBLISHED BY AUTHORITY

€. 559] 7% faeft, e, famw 29, 2023/=nfaw 7, 1945
No. 559] NEW DELHI, FRIDAY, SEPTEMBER 29, 2023/ASVINA 7, 1945

IEREEIED]
(Trere fawm)
(FET ATHL T A AL T12)

I Ll
7% faeel, 29 v, 2023

Y. 48/2023-F71T FT
L[, 704(31).— FET AR, FAT AT fT FAT F (Fere) Afafaaw, 2023 (2023 FT
30) T &I 1 AT ITLTT (2) FRT T& ARRAT HT TART Fd g0, 1 FFaY, 2023 & I ARG % ®T §
o et &, ForehT 36 arterf=ae & Suaer gt giv |

[T, 7. Hre=meHt-20016/29/2023-T0H]
A 9o g, Fees

6210 G1/2023 1)



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMYS)
NOTIFICATION
New Delhi, the 29th September, 2023
No. 48/2023 — Central Tax

G.S.R. 704(E).— In exercise of the powers conferred by sub-section (2) of section 1 of the Central Goods
and Services Tax (Amendment) Act, 2023 (30 of 2023), the Central Government hereby appoints the 1% day
of October, 2023, as the date on which the provisions of the said Act, shall come into force.

[F. No. CBIC-20016/29/2023-GST]
RAGHAVENDRA PAL SINGH, Director
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NOTIFICATION
New Delhi, the 29th September, 2023
No. 49/2023 — Central Tax

G.S.R. 705(E).— In exercise of the powers conferred under sub-section (5) of section 15 of the Central
Goods and Services Tax Act, 2017 (12 of 2017), the Government, on the recommendations of the Council, notifies the
following supplies under the said sub-section, namely:—

0] supply of online money gaming;
(i) supply of online gaming, other than online money gaming; and
(iii) supply of actionable claims in casinos.

2. This notification shall come into force on the 1% day of October, 2023.

[F. No. CBIC-20016/29/2023-GST]
RAGHAVENDRA PAL SINGH, Director
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NOTIFICATION
New Delhi, the 29th September, 2023
No. 50/2023 — Central Tax

G.S.R. 706(E).— In exercise of the powers conferred by section 148 of the Central Goods and Services Tax
Act, 2017 (12 of 2017) (hereinafter in this notification referred to as the said Act), the Central Government, on the
recommendations of the Council, hereby makes the following amendment in the notification of the Government of
India in the Ministry of Finance (Department of Revenue) No. 66/2017-Central Tax, dated the 15" November, 2017,
published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-section (i),vide number G.S.R. 1422(E), dated
the 15" November, 2017, namely: —

In the said notification, with effect from the 1% October, 2023, after the words and figures “composition levy
under section 10 of the said Act”, the words and figures “, other than the registered person making supply of specified
actionable claims as defined in clause (102A) of section 2 of the said Act,” shall be inserted.

[F. No. CBIC-20016/29/2023-GST]
RAGHAVENDRA PAL SINGH, Director

Note: The principal notification No. 66/2017- Central Tax, dated the 15" November, 2017, was published in the
Gazette of India, Extraordinary, Part 11, Section 3, Sub-section (i) vide number G.S.R. 1422(E), dated the 15"
November, 2017.
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NOTIFICATION
New Delhi, the 29th September, 2023
No. 51/2023 — Central Tax

G.S.R. 707(E).— In exercise of the powers conferred by section 164 of the Central Goods and Services Tax
Act, 2017 (12 of 2017), the Central Government, on the recommendations of the Council and in supersession of the
Central Goods and Services Tax Rules (Third Amendment) Rules, 2023, hereby makes the following rules further to
amend the Central Goods and Services Tax Rules, 2017, namely: —

1. Short title and commencement. -(1) These rules may be called the Central Goods and Services Tax (Third
Amendment) Rules, 2023.

(2) Save as otherwise provided in these rules, they shall come into force on the 1% day of October, 2023.

2. In the Central Goods and Services Tax Rules, 2017 (hereinafter referred to as the said rules), in rule 8, for sub-rule
(1), the following sub-rule shall be substituted, namely:—

“(1) Every person who is liable to be registered under sub-section (1) of section 25 and every person seeking
registration under sub-section (3) of section 25 (hereafter in this Chapter referred to as "the applicant™), except-

(i) a non-resident taxable person;
(ii) a person required to deduct tax at source under section 51;
(iii) a person required to collect tax at source under section 52;

(iv) a person supplying online information and database access or retrieval services from a place outside
India to a non-taxable online recipient referred to in section 14 or a person supplying online money gaming
from a place outside India to a person in India referred to in section 14A under the Integrated Goods and
Services Tax Act, 2017 (13 of 2017),
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shall, before applying for registration, declare his Permanent Account Number, State or Union territory in Part A of
FORM GST REG-01 on the common portal, either directly or through a Facilitation Centre notified by the
Commissioner:

Provided that every person being an Input Service Distributor shall make a separate application for
registration as such Input Service Distributor.”

3. In the said rules, in rule 14, —

(1) in the heading, after the words “online recipient” the letters and words “or to a person supplying
online money gaming from a place outside India to a person in India” shall be inserted,;

(ii) in sub-rule (1), after the words “online recipient” the letters and words “or any person supplying
online money gaming from a place outside India to a person in India” shall be inserted.

4. In the said rules, after rule 31A, the following rules shall be inserted, namely:-

“31B. Value of supply in case of online gaming including online money gaming.— Notwithstanding
anything contained in this chapter, the value of supply of online gaming, including supply of actionable
claims involved in online money gaming, shall be the total amount paid or payable to or deposited with the
supplier by way of money or money’s worth, including virtual digital assets, by or on behalf of the player:

Provided that any amount returned or refunded by the supplier to the player for any reasons
whatsoever, including player not using the amount paid or deposited with the supplier for participating in any
event, shall not be deductible from the value of supply of online money gaming.

31C. Value of supply of actionable claims in case of casino.— Notwithstanding anything contained in this
chapter, the value of supply of actionable claims in casino shall be the total amount paid or payable by or on
behalf of the player for —

(i) purchase of the tokens, chips, coins or tickets, by whatever name called, for use in casino; or

(ii) participating in any event, including game, scheme, competition or any other activity or process, in the
casino, in cases where the token, chips, coins or tickets, by whatever name called, are not required:

Provided that any amount returned or refunded by the casino to the player on return of token, coins,
chips, or tickets, as the case may be, or otherwise, shall not be deductible from the value of the supply of
actionable claims in casino.

Explanation.- For the purpose of rule 31B and rule 31C, any amount received by the player by winning any
event, including game, scheme, competition or any other activity or process, which is used for playing by the
said player in a further event without withdrawing, shall not be considered as the amount paid to or deposited
with the supplier by or on behalf of the said player.”

5. In the said rules, in rule 46, in clause (f), in the proviso, after the words “Provided that” the words “in cases
involving supply of online money gaming or in cases” shall be inserted.

6. In the said rules, for rule 64, the following rule shall be substituted, namely: —

“64. Form and manner of submission of return by persons providing online information and data base
access or retrieval services and by persons supplying online money gaming from a place outside India
to a person in India.- Every registered person either providing online money gaming from a place outside
India to a person in India, or providing online information and data base access or retrieval services from a
place outside India to a non-taxable online recipient referred to in section 14 of the Integrated Goods and
Services Tax Act, 2017 (13 of 2017) or to a registered person other than a non-taxable online recipient, shall
file return in FORM GSTR-5A on or before the twentieth day of the month succeeding the calendar month or
part thereof.”

7. In the said rules, in rule 87, in sub-rule (3), in the second proviso, for the words and figures “section 14”, the words,
letters, brackets and figures “section 14, or a person supplying online money gaming from a place outside India to a
person in India as referred to in section 14A,” shall be substituted.

8. In the said rules, in FORM GST REG-10, —
(i) for the heading, the following heading shall be substituted, namely—

“Application for registration of person supplying online money gaming from a place outside India to a
person in India or for registration of person supplying online information and database access or
retrieval services from a place outside India to a non-taxable online recipient in India.”;
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(ii) in Part A, in the table, after serial number (ii) and the entries relating thereto, the following serial number
and entries shall be inserted, namely:

“(ii a) Type of supply (a) Supply of online money gaming
(b) Supply of online information and
database access or retrieval services
(c) Both (a) and (b) above”

(iii) in Part B, in the table, —
(a) for serial numbers 2 and 3 and the entries relating thereto, the following serial numbers and

entries shall be substituted, namely:

“2. Date of commencement of the online service DD/MM/YYYY

or online money gaming in India.

3 Uniform Resource Locators (URLS) of the website/platform/name of the
application, etc, as applicable through which online money gaming or

online information and database access or retrieval services are provided:

(b) for serial number 7 and the entries relating thereto, the following serial number and entries shall

be substituted, namely:

“7 Declaration
I hereby solemnly affirm and declare that the information given herein
above is true and correct to the best of my knowledge and belief and

nothing has been concealed therefrom.

L i ee o hereby declare that I am authorised to sign
on behalf of the Registrant. | would charge and collect tax liable from
the non-taxable online recipient located in taxable territory(in case of
online information and database access or retrieval services) and/or

from the recipient located in taxable territory (in case of online money

gaming) and deposit the same with Government of India.
Signature

Place: Name of Authorised Signatory:

Date: Designation:”
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(iv) in the Instructions, in item 2, after the words and figures “section 14”, the words and figures “or section

14A, as the case may be,” shall be inserted.

9. In the said rules, for FORM GSTR-5A, the following form shall be substituted namely:—

“FORM GSTR-5A
[See rule 64]
Details of supplies of online information and database access or retrieval services by a person located outside
India made to non-taxable online recipient (as defined in Integrated Goods and Services Tax Act, 2017) and to
registered persons in India and details of supplies of online money gaming by a person located outside India to
a person in India

1. GSTIN of the supplier-
2. (a) Legal name of the registered person -
(b) Trade name, if any -
3. Name of the Authorised representative in India filing the return —
4. Period: Month - Year —
4(a) ARN:

4(b) Date of ARN:

5. Taxable outward supplies of online information and database access or retrieval services made to non-taxable
online recipient in India
(Amount in Rupees)

Place of supply (State/UT) Rate of tax Taxable value Integrated tax Cess

1 2 3 4 5

5A. Amendments to taxable outward supplies of online information and database access or retrieval services to non-
taxable online recipient in India
(Amount in Rupees)

Month Place of supply Rate of tax Taxable value Integrated tax Cess
(State/UT)
1 2 3 4 5 6

5B. Taxable outward supplies of online information and database access or retrieval services made to registered
persons in India, other than non-taxable online recipient, on which tax is to be paid by the said registered persons on
reverse charge basis

(Amount in Rupees)

GSTIN Taxable Value

1 2

5C. Amendments to the taxable outward supplies of online information and database access or retrieval services made
to registered persons in India, other than non-taxable online recipient, on which tax is to be paid by the said registered
persons on reverse charge basis

(Amount in Rupees)

Month Original Revised GSTIN Taxable value
GSTIN

1 2 3 4
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5D. Supplies of online money gaming made to a person in India
(Amount in Rupees)

Place of supply (State/UT) Rate of tax Taxable value Integrated tax Cess

1 2 3 4 5

5E. Amendments to supplies of online money gaming made to a person in India
(Amount in Rupees)

Month Place of supply Rate of tax Taxable value Integrated tax Cess
(State/UT)
1 2 3 4 5 6

6. Calculation of interest, or any other amount
(Amount in Rupees)

Sr. Description Place of Amount due (Interest/ Other)
No supply(State/UT)
Integrated tax Cess
1 2 3 4 5
1. Interest
2. Others
Total

7. Tax, interest, and any other amount payable and paid
(Amount in Rupees)

Sr. No. | Description Amount payable Debit Amount paid
Integrated Tax Cess entry no. Integrated Tax Cess

1 2 3 4 5 6 7
1. Tax Liability (based

on Table 5, 5A, 5D

and 5E)
2. Interest (based on

Table 6)
3. Others (based on

Table 6)
Verification

I hereby solemnly affirm and declare that the information given herein above is true and correct to the best of my
knowledge and belief and nothing has been concealed therefrom.

Signature
Place Name of Authorised Signatory
Date Designation /Status”

[F. No. CBIC-20016/29/2023-GST]
RAGHAVENDRA PAL SINGH, Director

Note: The principal rules were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i) vide
notification No. 3/2017-Central Tax, dated the 19" June, 2017, published vide number G.S.R. 610(E), dated the
19" June, 2017 and were last amended, vide notification No. 38/2023 -Central Tax, dated the 4™ August 2023,
vide number G.S.R. 590 (E), dated the 4™ August 2023.
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CIBLCET

T2 foeett, 29 fawae, 2023
q. 02/2023-@3?[?(
ar. &, 708(37).— FIT ALY, T AT ¥ FaT FT (Helred) srferfazw, 2023 (2023 F7
31) T gTT 1 AT ITETT (2) FRT T& ARRAT AT TART Fd g0, 1 FFa, 2023 & I ARG & & §
T w8, oreer 3o A= aw & 3999 999 giv |

[T, 7. HreT=ameHr-20016/29/2023-ST0H]
TR UT f¥g, M

NOTIFICATION
New Delhi, the 29th September, 2023
No. 02/2023 — Integrated Tax

G.S.R. 708(E).— In exercise of the powers conferred by sub-section (2) of section 1 of the Integrated Goods
and Services Tax (Amendment) Act, 2023 (31 of 2023), the Central Government hereby appoints the 1% day
of October, 2023, as the date on which the provisions of the said Act, shall come into force.

[F. No. CBIC-20016/29/2023-GST]
RAGHAVENDRA PAL SINGH, Director

ST
T feeety, 29 frawav, 2023

. 03/2023-THIFd FX
L. 709(3).—TTF,THFT AT T Far F¢ Afaf=aaw, 2017 (2017 = 13) (FF ==
SATELAAT | T8 THT I AT HAH Fgl TAT &) T 1T 5 T ITERT (1) F T 6 AT T AT
FT IAN Fd gU, TRug it e o2, sarsT ofta 9 o 1 qfd #5177 it Qi 5 = H
Afegf=ra el g, TS| A % o=y 5 F ITYRT (1) FT IqF AN qel R ohq o9 9% Thigd &7
IF AT T &7 5 it ITLTT (1) F TN Igara i TUiga B o |
2. Tg ATTTAAT 1 A, 2023 7 TgT gl |

[T, &. HTeT=rsHT-20016/29/2023-5A1ad]
A 9o g, Fees
NOTIFICATION
New Delhi, the 29th September, 2023
No. 03/2023 — Integrated Tax

G.S.R. 709(E).—In exercise of powers conferred under proviso to sub-section (1) of section 5 of the
Integrated Goods and Services Tax Act, 2017 (13 of 2017) (hereinafter referred to as the said Act), the Government,
on the recommendations of the Council, notifies the supply of online money gaming as the goods on import of which
the proviso to sub-section (1) of section 5 of the said Act shall not apply, but on which integrated tax shall be levied
and collected under sub-section (1) of section 5 of the said Act.

2.This notification shall come into force on the 1% day of October, 2023.
[F. No. CBIC-20016/29/2023-GST]
RAGHAVENDRA PAL SINGH, Director
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CIBLCET

T2 foeett, 29 fawae, 2023
. 04/2023-@33?{
TqT.H1.. 710(37).—FT ThTe, F07 g1t ¥ qar w7 [Fay, 2017 F Faw 14 F sufaaq (2) F
AT TESd Tehishd |11 37 4T T Afarfaaw, 2017 (2017 &7 13) (P& =08 T8 Tearq 5<% srfarf=re #ar
TAT 8) A gRT 14 T ITITT (2) AT &7 14F it ITUTT (2) FRT ST ATHRIT AT TIRT Fd g, TeTT
ATH, FlT FT, ST T2 i 3o srefieresr asfy srferpriat =1, aea & Y =af=p g ama f s
ATAT IL-FAT TS H a6 T ATATEA G TH G i I H7 Iqae F2A AT 399
70 ST % O agdAfT T8 T F AT |, TSTE 0T Sqad #d 6 (o q9h ATl & &9 |

Ffergf=ra FTt 8 |
TAEH—EH ATSGAAT & TATSAT & (T “AAATSH G T/ G F7 qgt o1 SN, ST T

FATT AT ST a1 F A=, 2017 (2017 FT1 12) T a7 2 F @< (809) H & |
2. Tg ATeE=AT 1 3TFav, 2023 § 9T 20T |

[T, &, Hhersei-20016/29/2023-uad]
AR I T4y, Feers

NOTIFICATION
New Delhi, the 29th September, 2023
No. 04/2023 — Integrated Tax

G.S.R. 710(E).— In exercise of the powers conferred by sub-section (2) of section 14 and sub-section (2) of
section 14A of the Integrated Goods and Services Tax Act, 2017 (13 of 2017) (hereinafter referred to as the said Act)
read with sub-rule (2) of rule 14 of the Central Goods and Services Tax Rules, 2017, the Central Government
hereby notifies the Principal Commissioner of Central Tax, Bengaluru West and all the officers subordinate to
him as the officers empowered to grant registration in case of supply of online money gaming provided or
agreed to be provided by a person located in non-taxable territory and received by a person in India.

Explanation.-For the purposes of this notification, “online money gaming” shall have the same meaning as
assigned to it in clause (80B ) of section 2 of the Central Goods and Services Tax Act, 2017 (12 of 2017).

2. This notification shall come into force on the 1% day of October, 2023.

[F. No. CBIC-20016/29/2023-GST]
RAGHAVENDRA PAL SINGH, Director

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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